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THE VICE-CHAIRMAN (PROF.
CHANDRESH P.THAKUR): Now hon.
Members, it is 1.30 p.m. This is a time
you have to make a choice be_twe_:en
physical hunger and political curosity.
(Interruptions)

SHRI VISHVIIT P. SINGH (Maha-
rashtra): 1 always make a choice for
physical hunger.

SHRI V. NARAYANASAMY:. We

all  support Mr.  Vishvjit  Singh.
(Interruptions).

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): There

arc 11 names here on this statement
itself and if you compromise in favour
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of your political curiosity, then those
who have to seek clanfications and of
course the Minister, will have to forgo
their lunch or delay their lunch.

SHRI VISHVIIT P. SINGH: No, no.
We won’t do that. We want the House
to be adjourned now. (Interruptions)...

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): The
House stands adjourned till 2.30 p.m.

The House then adjourned for lunch at
one of the
clock.

The House reassembled after lunch at
thirty-three minutes past two of the
clock,

[The Vice-Chairman (Prof. Chandresh
P. Thakur) in the Chair.]

STATEMENT BY MINISTER

Incident at Palej Railway Station in
Bharuch District of Gujarat—contd.
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SHRI V. NARAYANASAMY
(Pondicherry): Mr, Vice-Chairman. first
of all, I congratulate you on your having
occupied the Chair as Vice-Chairman of
the House and I am speaking before you
today...

THE VICE-CHAIRMAN  (PROF.
CHANDRESH P. THAKUR): With a
promise of cooperation.

SHRI V. NARAYANASAMY: Yes,
mutual cooperation and help.

Sir, the statement made by the
honourable Minister is incomplete. I.find
from the Members of this House that
when a particular political party is
referred to, they raise a strong objection
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to it and they say that the statement 1s
false. I would like to say that the RSS
party has been recognised and it has

elected members...

SHRIMATI MARGARET ALVA
{(Karnataka): RSS is not a party.

SHRI V. NARAYANASAMY: Their
members have been elected. When the
Minister says in his statement that BJP
and RSS members were travelling in the
train, the BJP Members are taking
exception to it. I do not know the reason
behind it, especially the BJP which has
been an ally of RSS. They are not
recognising RSS when a statement is
given in the House by the honourable
Minister. As far as the slogans are
concerned, it is very clear that religious
fundamentalism has taken roots in this
country for the past four to five months
because of the policy adopted by some
political parties. Some political parties
are openly talking of Hindu Rshtra and
some of them are for Muslim fanaticism.
Because of such propaganda by the
political parties in our country rioting,
killing of innocent people, massacre of
one community by another, are taking
place. This is a sorry state of affairs. In a
secular country like India religious
fundamentalism has been allowed to grow
even by responsible political parties.
Therefore, when the Minister said that
Bharatiya Janata Party and RSS people
were going in the train in two bogies, the
BJP Members were opposing it and I do
not know the reason behind it. As far as
the incident is concerned...

SHRI KAMAL MORARKA
{Rajasthan): On a point of order. Is he
asking for a clarification or is he refuting
what Mr. Mathur has said? Is this a
debate? Is he spending the time of the
House for refuting what Mr. Mathur hds
said? We are not interested in what Mr.
Mathur has said. We are interested in
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seeking clarifications. You are wasting
the time of the House.

SHRI V. NARAYANASAMY: What
are you doing now? Are you going to
speak?
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SHRI KAMAL MORARKA: Mr.
Vice-Chairman, I want your ruling. If
they are going to make speeches
correcting what other Members have
said, then we can have a Short Duration
Discussion itself on this.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Kindly
put brief and clear questions for
clarifications.

SHRI G. G. SWELL (Meghalaya): Sir,
although I have been in the other House
for four terms, 1 have yet to learn many
things here. Now, I suppose that this was
only to seek clarifications in the form of
questions. But the gentleman is making a
long speech...

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Are you
on a point of order?

SHRI G.G. SWELL: Should we make
a speech on the pretext of seeking
clarifications or should we only put
certain questions which are relevant to
the subject under discussion? This is what
I want to know. Of course, I have yet to

learn many things. (Interruptions)
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AN HON. MEMBER: Why should
you unnecessarily irtervene?

'SHRI G.G. SWELL: I am raising a
point of order.(Interruptions).

SHRI V. NARAYANASAMY: You
are getting the support of BJP. You are
bound to support them, I know.

SHRI KAMAL MORARKA:'I am
also getting the support of
Narayanasamy.

That is more important,
\

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I think
we should seek everybody’s cooperation.
We have to cooperate with each other.
We know what the problem is. So far as
‘the procedure is concerned, Members are
supposed to ask clarifications specifically
‘with relevance to the statement by the
Minister. Marginal deviations here and
therc we have sort of to learn to live
witid. So, please, Mr. Narayanasamy.

SHRI V. NARAYANASAMY: Yes,
Sir. [t is reported that about 350 persons,
some of them, pulled the chain after
asking the people who were travelling in
the two bogies to come out. The hon.
Minister says in his statement that about
200 people gathered. Sir, it is very
difficult also for the Minister to say that
all these people belorsed to a particular
community. Sir, what is the role of the
railway authorities, apart from the
police administration, and what is the
complaint lodged because the incident
took place at the railway station? Was
there any reported complaint by one of
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the persons who have been travelling in
the train to the railway authorities? Sir,
I can see from the statement that there
was a long delay in bringing the
situation under control by the police
authorities, even though the police had
been summoned to the spot. Therefore,
[ would like to know, what was the
reason for the delay in controlling the
situation by the police authorities?

Sir, in the last para of the statement
the Minister says that the Inspector-
General of Police is conducting a high
level inquiry. Sir, my submission is that

. the Inspector-General  of  police
conducting =an inquiry will not be
impartial, and therefore I demand-the
Home Minister will agree with me that
an inquiry by a judicial officer should
be there so that the report will be
unbaised. and if the police officers
conduct the inquiry, motive will be
imputed by ' the persons who are
interested in this incident. Thirdly, Sir,
did the Chief Minister of the State visit
the place, and if so, what action has he
taken after the incident was reported to
him?

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Shri
Santosh Bagrodia. Not there. Shri S.S.
Ahluwalia.

it Qo fig smoaferan: swowmas

DR. NAGEN SAIKIA (Assam): He
should be brief. Please ask him to be...

SHRI S.S. AHLUWALIA: Are you
directing me?

DR. NAGEN
requesting the Chair.

SAIKIA: [ am

2003 RS—10
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SHRI S.S. AHLUWALIA: Then you
should stand up and request.

DR. NAGEN SAIKIA: The Member
always kills the time of the House.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): No
aspersions, please.

SHRI M.M. JACOB (Kerala): No
Member can say that any other Member
is wasting the time of the House. It is
really objectionable

o TG UNSE: AW HW VR A
g o |

DR. NAGEN SAIKIA: If it is an
aspersion, | am ready to withdraw it.
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SHRI VISHVIJIT P. SINGH: Mr.

Vice-Chairman, Sir, I rise with a very
heavy heart. I have been in this Chamber
since the year 1982. It is not a very long
period of time. But never ever—I repeat
never, ever--have I ever seeh a statement
which in tone and tenor is like this
statement. This is a statement which is
calculated, and I repeat this in all
responsibility that this is a statement
which is calculated to create communal
tension. And I straightaway go to my
clarifications. I want to know from the
hon. Minister as to why he has chosen to
blame the members of one community.
No statement made in either of the
Howses of  Parliament by  any
Government prior to this has ever said so
blatantly “200 Muslims”. How do you
know they were Muslims? Did you have
some special knowledge, Mr. Minister,
that you knéw they were Muslims?

AN HON. MEMBER: He: is a new
Minister.

SHRI VISHVIIT P. SINGH: I want to
know from him as to what clouds his
vision that when he looks and sees
something happening which is dangerous,
he thinks that it is being done by
Muslims? Is that your vision, Mr.
Minister? And behind the Muslims, he
sees the hand of Pakistan. (Interruptions)
That is what you want to do.
(Interruptions). 1 am seeking a clarifica-
tion from the hon. Minister. I want to
know what clouds his vision. How did he
come to the conclusion that these were
Muslims?

AN HON. MEMBER: Where is it

written?

SHRI VISHVIIT P. SINGH: It is
written there.

SHRI KAMAL MORARKA: Who
said that all Indian Muslims are
Pakistanis? he is just spording the atmos-

phere and communalising the House also.
He is communalising the House also.

SHRI VISHVIIT P. SINGH: No, no.
(Interruptions).
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SHRI KAMAL MORARKA: Where is
it written that behind every Muslim,
there is Pakistan?

(Interruptions).

SHRI VISHVIJIT P. SINGH: I am
sorry. You had your say. Kindly hear
what I have to say. (Interruptions) I am
not saying that. This is what the hon.
Minister has said.

SHRI KAMAL MORARKA: Who
said ‘Pakistan’ just now? The word has
been used by the other side, not by us.

SHRI VISHVIIT P. SINGH: All the
B.J.P. Members have said ‘Pakistan’.

SHRI KAMAL MORARKA: Are
your seeking clarifications on the
Minister’s statement, or, on what the
B.J.P. Members have said?

SHRI VISHVIIT P. SINGH: Please
allow me to continue. (Interruptions)

SHRI KAMAL MORARKA: Mr.
Vice- Chairman, Sir, please bring this
house to some semblance of order. If
they are interested in )joining a debate
with B.J.P., they can go to the Central
Hall or the Boat Club. Why are they
wasting the time of the House?
(Interruptions) Sir, 1 have a point of
order. Please hear me for two Minutes.
Perhaps, on this issue, our views may not
be varying. But the manner in which we
are trying to channelise the discussion is
highly objectionable. I may not agree
with Mr. Mathur, but I will defend Mr.
Mathur’s right to speak. We cannot stifle
him.

SHRIMATI MARGARET ALVA
Nobody is stifling him. (Interruptions)
SHRI KAMAL MORARKA: Pleas
listen to him. You cannot reply to him
Your can only seek clarifications. This i
not a debate. When there is a debate
you can reply to him.
THE VICE-CHAIRMAN (PROI
- CHANDRESH P. THAKUR): What
your point of order?

SHRI KAMAL MORARKA: M
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point of order is that clarifications have
to be sought only on the Minister’s
statement and not on what the other
Members have said in the House.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr.
Vishvjit Singh is a very senior Member. I
am sure he will apply the necessary
moderation.

SHRI VISHVIJIT P. SINGH: I am not
going to say that the Minister said. I am
not saying that the Minister said that
every Muslim is a Pakistani. I am not
saying that, Mr. Morarka.

AN HON. MEMBER: You- are
repeating it.

SHRI VISHVIIT P. SINGH: I am not
saying that’-1 am not saying that the
Minister said that every Muslim is a
Pakistani. But I take strong objection,
very strong objection, to the: mention in
the statement ‘200 Muslims......

it fodhet T@ (Ae WR2w): GEEHH Fa
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“Some local Muslims resented”

This 15 being twisted.

I e e 21 . (s@EF)...

SHRIMATI MARGARET ALVA:
Please read the statement. It says “The
BJP/RSS volunteers in the train were
shouting slogans, of which some were
apparently resented by some local
Muslims living close to the Railway
Stateion.”

AN HON. MEMBER: Not 200
Muslims’ (/nterruptions)

SHRI KAMAL MORARKA: What is
wrong with that?

SHRIMAT!I MARGARET ALVA:
What do you mean by ‘Muslims’? Why
‘Mudlims™? (Interruptions)

SHRI KAMAL MORARKA: If Mr.
Vishvjit Singh cannot understand this, 1
pity his intelligence. (Interruptions)

SHRI VISHVIJIT P. SINGH: You
have proved my point, Mr. Morarka. Mr.
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Vice-Chairman, if these 200 people
belonged to all the communities,
...(Interruptions) what was the need for
the hon. Minister to mention that this
was resented by the lecal Muslims? This
proves my point.

SHRI KAMAL MORARKA: It proves
nothing,.
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SHRI KAMAL MORARKA: They
cannot doctor the Statement. They can
only seek clarifications. (Interruptions)
No clarification is being sought. They
want to doctor it in a particular manner.
They can do so when they become
Ministers. (Interruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): There are
two things. On the general procedure,
there should be no dispute, on difference
of opinion, that the clarifications have to
be sought within the confines of the
statement made by the hon. Minister.

SHRI VISHVIIT P. SINGH: This is
what 1 am doing.

THE  VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): 1 have
studied the statements carefully. There
are two points. One is, the words ‘200
persons’ do not identify any community.
At the some time, the earlier sentence
says “...some local Muslims living close
to the ralway station”. By im-

plication,...(Interruptions) Have patience.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): If Mr.
Vishvjit Singh’s clarification is on the
point, whether the Minister has before
him some bases to know that the people
living in the neighbourhood were ail
Muslims or only Muslims, then the
clarification has some relevance.
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SHRI VISHVIIT P. SINGH: That is
what [ am saying. Excuse me, Sir.
(Interruptions). I am not yielding. 1
would like to know from the Minister
why he has used this sentence, this
reprehensible sentence, this word, which
has cast aspersions on one community, a
community, let me tell you, Mr. Vice-
Chairman, which I hold in great esteem,
a community...

SHRI KAMAL MORARKA: This is
highly objectionable. He is trying to cast
aspersions. (Interruptions).

SHRIMATI RENUKA CHOWDHURY:
(Andhra Pradesh): What a pity. You are
taking advantage of this to fan communal
fecling. We rcfuse to be associated with
this. ...(Intcrruption). What a pity, how
the mighty have falicn!

SHRI KAMAL MORARKA: The
party which shamelessly fields Arun
Govil for election,campaign talks about
Muslim respect to us.

SHRIMATI RENUKA CHOWDHURY"
Better not talk like this. All of us are
Indians. Do not try to take advantagc.
Do not talk to take advantage. Do not
talk like this only to win the battle
agajnst the Government.

SHRI S.S. AHLUWALIA: You go
through the statement. Do not shout.
(Interruption). This statement 15 not
prepared by my party. it is prepared by
your Government. It is not our
statement.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF TOURISM
(SHRI SATYA PAL MALIK]): Sir,...

SHRI VISHVIIT P. SINGH: Is the
hon. Minister seeking clarification?

SHRI SATYA PAL MALIK: I want to
make a submission. fasta st 3 fom i

& w e fema 3, § T A € o wER
F WE W T8 o 1 e g fF Jww aa
MR W ORE H TR OFEH AE e
.. (AT AL
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SHRI VISHVIJIT P. SINGE: That is
right. Mr. Satya Pal Malik, we commend
you.

st W wiets: v, afFa o & 9
FIECIC G I T R s
SR A 8 T R F feed s B g
H ad @ I Al |

SHRI VISHVIIT P. SINGH: I will
accede to the request of my friend, Mr.
Malik, I will seek only one last clarifi-
cation from my friends.

SHRI DIPEN GHOSH: Say, ‘hon.
Minister’ not ‘friend’,
SHRI S§.S. AHLUWALIA: Ministers

are not friends, they are enemies, mind
that. (Interruption).

SHRI SUBRAMANIAN SWAMY:
Why did they not make Mrs. Renuka a
Minister?

SHRI VISHVIIT P. SINGH: I was
always under the impression that on that
side sat my opponents and on this side
my enemies. (Interruptions).

Now, after what Mr. Satya Pal Malik
has said, I would like to seek only one
last clarification. It has been said that 1
am vitiating the atmosphere. I am not
vitiating the aumosphere. It is this state-
ment which is vitiating the atmosphere. I
would like to know from the Minister, 1s
this statement drafted by the BJP/RSS or
Is it drafted by you? Let us know that
and that is my last clarification.

Tl AR IPUE WH: 3T T ARy,
%ol Y 39 TN R 99 99 ¥ e § oM §,
I8 99 9 @ 21 9 W § % =fE "l
T R, AR A F U WA §9 FER @ A
B o 7 e &g o ;N qHEER o1 1 AR
a1 fog o @ [EAHA | T FER o fF 7
T FE I F A 9Rn P9 W oa W
FRTGTHe T, WA A G e o,
YR o, U T o0 3 ITF <2 A =54 #
W, ITh CE A o B A BH g8l
| ARA AT B o 98 A W gER @
9 e W R §, Au e fea g =
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@ 2, a8 T weed, § W W § 9
W ¥ FS [ FA el § | Hee a5
U &, Wi 9 3T Farl W S A
MR IAE R R T W@ E
3T W FE THE IS GHA 2 | A @A
P W waS TR ¢ B oA A @ awl e
WA F TN T T F A I
TS W A A AEIAE F AWM 4?7 FR W
T W HE Y FF T8 < o W 9
W HE T T T 2 | U A T A
3 5 99 98 F@ T 5 oR g aE ANg
, Yo o ¥ 3 R kg 9 A A o
F TR P W F W B FReI I e
) § A S ¥ S o o
e oo qfor dl? SR o T 3T TR
o7 I aE w3k @ @@ fem
YR fafie W g o § oK S @ 36 9@
¥ o T of @ o ¥ R, frd Sl 2R
¥ Wk, 34 Q faufel ), T At 9, B g
T T SE% WY § WY, T wa A ¢
TR fie 3 99 9 St § 3R e ¥ Fa
¥ fp 9R-fFE & A 9@ P wew g A
S it T st 39% AR e e g | S
et @feN & Tedl 9@ 9R fie 29 awl @
3 99 0 9 FE s o, T FB Aan W@
B[ 9? 3R 4 A W & 957 WE A6 @
o & fF =R fire & KA T A T g
=R e 3 % T F IR & e o7 delt
S g A e geN @ aE i Sk o
@ER A T warn fr Bea fes 4 @t
Wie frem ® frg fos o o oo, & 9@
wim, s & el Tt W @ A A
wW g N e Wy a9 we uéd ¥ 34
fo= § voR @i T W W R F A RN
o fesdli # a1 W @ & SEY SRR G T
71 et o fos ® Wt ™7 wRkKE, ©F W
IR fF 79 RYA % T A1 59 ik et ardt
frdl ®vF ® | afE 3 ®E TraR H oA
oz F A, g S IR " e S
2 ¥ 3 TE-IR W W TR FER A
o1? 3EF WY & Iy, AP Wed gy a1, a6
Wy o Ay @ i W wa s §
TR & R A o wE T R A o€ v KR
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WAHIFE AN MR Y k@
T ¥ S W R A} 99 H R a8 W A
A W S AR Sgd dacRia A 8, @
g AR S g 9y 7 I aRdd § a8
e T #? Weied, N A T 9% W & T
AW W dRA R aa R
250 | IS G ot TRIfaE TR 3@ AW &
N W & S Al A R @i W 2@ T
A 48 Wi W R wEwER A W
it | @ & erha R S ¥ e e ek
36 T T a4 Fel A 6 Fom &g of
R, oM B R W, Tw F B A W,
ek & Bl M § W, R v T W,
T A 9 A wdE G F, W e %
0 o dFeE I @ I fen e aeelis
Fo1 3 | W YR ¥ g% AR H goad mEEl
Aifey 59 T6R § = TN | AT ST, @
AR, A TR el § S aend g€ 8
¥ frdd @ W, wmmwsﬁw
&hﬁ»a@%ﬁmw?%%@w@
Wﬁﬁoﬁo@oﬁﬁ@ﬁ%%@@ﬂh@lﬂm
Y R g, R F 3 A, e d R
AR UFHE 39 W WRIRY, < & 3T
AN AS & B Gl

JEMEY TAE, WA St dg de
T R R S A W TR ¥ s e
el ¥ ot 39 R A W T, I SR A it =@
g oA 0 JyEl seh?

ot @ & FEn TEw 5w A o
R R F ¥ g o vy @ A
R A W o e w dE A € el
T AHHT F F I W T I e
F H T TR AR |

DR. NAGEN SAIKIA: Sir, 1 want to
know how many Members of party are
allowed to seek clarifications, under the

rules of the House, on the statement
made by the Minister.

THE VICE-CHAIRMAN_ (PROF.
CHANDRESH P. THAKUR): As far as
I am concerned, I am following the rule
followed earlier-all the names. Kumari
Chardrika Kenia (Interruptions)...

T W@ qUeE: 99 9B wE B
oo (TEEH)...
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KUMARI CHANDRIKA PREMEIJI
-KENIA  (Maharashtra): Mr. Vice-
Chairman, Sir, the starting point of the
incident, as presented in the statement
made by the¢ honourable Minister, seems
to be the slogan shouting by the BJP
group and, I quote, “resented by some
local Muslims living close to the Railway
Station.” Pausing here for a moment, I
beg to submit that &n the face of it it
sounds very fishy and it looks like the
cause and effect. There is the other
version made by the BJP People, those
people who were travelling in the same
train. They told us that a mob of 200-300
people was already present at the railway
station and they were shouting slogans
like, “Allah-o-Akbar” and “Pakistan
Zindabad” and 1t was a pre-planned
attack. 1 would like to know from the
honourable Minister what the facts are
whether the slogan shouting was done by
the mob which was present at the railway
station and whether the attack was a pre-
planned attack. My second clarification
will be: The honourable Minister has
stated that 21 persons were arrested by
the police. I would like to know from the
honourable  Minister  whether  any
weapons were seized from these people
who were arrested by the police and
whether they were local people or they
were infiltrators who are scattered in the
country with a view to destabilizing the
country and destroymng the unity and
integrity of the country. Finally, in the
last paragraph it is stated that the State
Government has ordered a high-level
inquiry and the IGP is conducting the
inquiry. My question will be;: How much
time will the IGP take to complete the
inquiry?

Thank you.

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Sir, I would like the
Minister first to tell us, very clearly, what
were the slogans that were shouted,
because the whole provocation appears to
have come out of slogans. It is a fact that
the BJP-RSS-VHP-all the hyphens.
dashes and obliques have been raising
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highly provocative and disgusting slogans
all over the country. One of the most
stupid slogans I have heard is, Garvse
bolo hum Hindu hain. Supposing 1 don’t
say with garv that I am a Hindu, does it
mean that I am not a Hindu? Who are
these people to tell us who is a Hindu
and who is not a Hindu? So, these
provocative  slogans have definitely
poisoned the atmosphere very greatly in
the country. So, I think one needs to
look gt what the slogans shouted were.

But I will say this, that in a democratic
country, however provocative a slogan, it
nevertheless does not justify the taking
the life of anybody, and since a life has
been taken, the culprits behind that must
be caught and due punishment must be
given so that it is possible to maintain
some decorum or order.

The third point I would like to know
is, have you arrested any of the slogan
shouters, because they are also quilty of
breach of peace? There are a number of
sections of the Indian Penai Code which
have been violated by uttering these
objectionable slogans.

So, consequently I would like to know
from the Minister, if the Minister is
listening, whether the Government of
Gujaiat has arrested any of the slogan-
shouters.

Finally I would like to ask what steps
the Government is taking to prevent this
kind of situation from worsening because,
as my friend here mentioned, this is the
pattern we are finding all over the
country.

I would like to know that the
Government is going to do because a
four-month deadline has been given by
the BJP/RSS/VHP and God knows who
else to the Government of India, and
they have threatened to go ahead from
June 8 with the the Ram Mandir con-
struction.

Now there is a concern in the country
today that the BJP/RSS/VHP etc. have



143 Statement by

[Shri Subramaniam Swamy]

infiltratcd the Government at all levels
including the Doordarshan, and conse-

quently their power is so enormous to do
damage.

I would, therefore, like to know from
the Government what concrete steps you
have taken to see that this does not
happen.

I would like to say that in order to
prevent this from worsening if the
Government tomorrow decides to ban the
R.S.S., T would certainly support the
Government in that.

SHRI S.K.T. RAMACHANDRAN
(Tamil Nadu): Mr. Vice-Chairman, I am
very sad that we have to discuss such
matters in this august House. I hope that
the whole House will share my feelings.

What has happened at the Palej Station
is not a particular incident to be
overlooked. It exposes the Symptem of
malaise that is rocking the unity and
integrity of the country for a few months.
Clashes between different groups of
castes, regions and religions spark at a
certain place and spread to other areas
like wild fire.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Please
come to clarifications.

SHRI S.K.T. RAMACHANDRAN: I
am coming.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): We have
taken a lot of time.

SHRI S.K.T. RAMACHANDRAN:
No, Professor, you are my friend.
(Interruptions) 1 don’t want to cast
aspersions on the Vice-Chairman.

If such clashes are to be averted, the
fajvour of patriotism should be inculcated
in the minds of the citizens of India fram
Kashmir to Kanyakumari. Under such
circumstances, Political parties should
restrain themselves in their outbursts. For
political advantages the parties should not
indulge in slogan-shouting or in any other
unwarranted activities.

[RAJYA SABHA]
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In the train at the Palej Station some
slogans which were raised, have provoked
the local people. I say, *“the local
people.” The Government has not come
farward to tell us what .exactly those
slogans were. Will the Government make
a clarification on this?

The other clarification I seek is, usually
and in general the Government will order
a magisterial enquiry either by an
administrative officer like R.D.O. or by a
judicial officer. Here peculiarly they have
left the enquiry to be done only by a
police officer. Why has the Government
not come forward to order a judicial
enquiry?

I seek these two clarifications.

st I MWW AL (W W): WA,
g T S Y S v e & e @ R
T A GG R WA R WE WA R
TR R R N @ T v W o A
RiffF TR FER WY A A 99 O WY wY
VA 0 e T8 o1 T R B ol =3 R
Fiferer A ¢ } 3R AQ qEg A w@ N T,
Feewaliean SR waaRd TR 29 % fow 3k
TP TR SR W ¥ oI agd S
T ¥ W @ P, ag wen gea g
el T Y @ T S THA ¢ A Al
T agd & W o @ | O fefy A Y
T W GIE-I W A € 39 T F MU W
YTt o oot & Ty Setar T @ R

oE S Y Fm R R M A @ 9,
S 3l 30 T EfE F9 @ R e
Y groEfys <M R g o, 7 o o R
Y O ue @ o oot & e, e TR 2
fip oTR-370 g3l Wfaum ¥ ) T9H I® AW
W @ W ¥ WE @ AR W oA ¥
TeEa f IR Gw-370 F g W
a0 § et sl @ FW ft T |
| e o W o o M e ® 9,
i W o T @ T T qEAE A
T o ol fe | 98 I e § R
WA A AR lw W e A B T
#, TR Iu AR 8, wEd & T faell W
B, T wEel A 39 9gEn 9 W A
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& fifg T9d g0 H A emfa Bh & 1 e
§ A S A e Ted g e W
oo o @2 AR I9E A A few IR F
TR A7 3§ A ° W oSk swm I

oEl WIq g€ & 6 o9 Yol 4 @ = @
7o o, M 96 @ of, 9 5 o ok FafE
T AT OFE W IS A A O W
R 3 T T o W @ A IR
el 99 98 9EH o1 fF 9 WE F M
@R el e @D A B
I T e WY fFa afs W aw A
A RYM W B AE ue?

& o = ¢ R fw o@ ¥ wew ud d
% Waw & & S e 3 B B i
e fedd of 87 ok S W v T
St Am oondt A T W F, I
el TR 3 AN 9% 341 e & 2 T
i =9 | e A T g ¥ R
wofed  ame W & S e § o
N TER N TE I T FHEE, R T R

gl so = 2 fF O uFE W S ¥ e
S e § f S # wd aenet @ e
# @ g S W A ey I8A W @ § Al
W RE H MA | ey o w9 R ;@
grafira S el aEd § 31 | A% o
TF FE 3R TE dd ded get e
fifam &9 A 2@ F oR @ M | wWeR
o I & ford uferss o 59 o R e 3
& @ N W owen 3o W @ ¥ ol Fm
3R WiFE ¥ e = 31 A ) ey
TN F AT A" ® § A AR S weR
Wi € % FW R A R & e F 9
® ¥ T A wEwell # SR I TR
ol FW A H I@ RO A W N A
I N § wta R Y e ww W
awEd g
THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr.

Salaria. You promised that you will take
half a minute.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): I will be as short
as possible.
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The statement which has been made is
unboubtedly ambiguous and it leaves much
to be desired. Firstly it does not say, as
was pointed out, what were the slogans
being raised and what was the gravity of
those slogans which gave provocation.
Those who raised those slogans were
obviously liable to be punished under the
Indian Penal Code, but the statement
makes it clear that the very person whose
slogans led to scuffle and ultimately to a
very unfortunate death of a citizen of our
country has not been hauled up in any
FIR. So, he, who invited and caused the
trouble, has gone 'scot-free.

Secondly, this statement does not at all
show whether Mr. Mathur’s contention
that the chain was pulled at the place
where there was no station was correct or
not. At least it makes clear only one
thing that there was a halt of four
minutes, which, according to the
accusation made by Mr. Mathur, was not
there. Therefore, the pulling of the chain
had been done by somebody not from
outside, but from inside the train.
Therefore, the hon. Minister may be
trying to catch hold of wrong persons.
The persons who pulled the chain were
actually persons who must have got down
and started the trouble.

This is what must be gone into and
found out as to who did it. Thirdly, what
I want to submit before your honour is
that...

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): And that
is the last one.

SHRI SHABBIR AHMAD
SALARIA: Yes. I submit that this
trouble which is going on in our country
and leading to so many riots should be
stopped. Is the Government thinking of
banning such political parties or such
associations which are creating communal
disharmony or communal anti-pathy in a
country where so many religious groups
are living? It is high time in a country
like India that such political parties or
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such groups of people who advocate
religious intolereance and anti-pathy
between various sections of the society
are banned; otherwise the future of our
country will not be good and we will be
at a loss. So these are my submissions
and these require clarifications from the
Minister and they may kindly be clarified.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): The last
Member is Shri Gopalsinh G. Solanki. I
am sure you will be very brief.

SHRI GOPALSINH G. SOLANKI
(Gujarat): Sir, Palej railway station is
between Baroda and Bharuch where
minority people do not reside nearby the
station. If they want to go to the station,
it will take at least 7 to 8 minutes because
I am well acquainted with that particular
place. It is also reported in the hon.
Minister’s statement that the crowd had
gathered there. Therefore, I would like
to invite the particular attention of the
hon. Minister to clarify this thing: when
the train had started and when the chain
pulling had taken place, from which
compartment the chain puiling had taken
place? This is the first point which the
Minister may clarify.

Then, another thing is that if the crowd
was more than 200 or 350, who started
shouting the slogans? May I know from
the Minister whether the FIR reveals this
particular FIR fact or not? This needs to
be clarified. That is all I wanted to know
from the Minister. (Ends).

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I have to
make two observations

SHRI ANANTRAY DEVSHANKER
DAVE (Gujarat): I have given my name
and I will take only one minute.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): There will
he another occasion to  discuss  tms
matter. Please cooperate with me. I am
surg you are curious to listen to the
Minister. I had accepted all the names
and your name is not here. So please
cooperate with us. Let us hear the

[RAJYA SABHA]
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Miriister. 1 have to make two brief
observations: (1) The matter is sensitive,
although the whole statement relates to
one incident. In the discussion people
have made turns and twists in their
comments. I only hope that the whole
House agree with me that every citizen of
India regardless of his community is a
respectable  citizen. there is no
defference, no partiality, nothing of the
sort and we expect that this cultural,
social harmony will be maintained only if
we have this kind of acceptance on
unanimous basis.

The other part arises out of the
clarification made by an hon. Member. If
a word like “Muslinis™ in a sentence was
avoidable or without basis, then, perhaps
the Government could have done some
forethought on that. 1 am sure the
Minister will keep this i view.

SHRI VISHVIIT P. SINGH: It should
be removed.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR}): 1 think,
what 1 have said is enough. The hon.
Minister.

st A= EPTERR A UF wfervE = g
Fiies B Re @ WA &1 UH WK TG HEN
T § TR Wew ¥ R 200 A BRI W
TEa @ A IR wewH fwe fam W A&
M (TEuH)

70w § T8 FEN 9ed g RE w3
AN EE B T AR I AR TR B
TR & foau e 7, 38 IAd fafe s
* o9} A T@? dWd W ¥ A g g 6
AN a6 o TR 9@ T T E S
WE A, W A OWER Y Tl AR

Oy (Mo T2 G Ig): T
HEd, A TR % e @ s g R
ST TH R T AT | ST A €9 &
forgren wfe 1 2, A g # o el
& @

sh gaw A e STy W, |
W T TS T Fe Ard g % fm ot
A T E T F 39 A, AYH F T F
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iy B wifen | o WR TR off feugd, o
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SHRI VISHVIIT P. SINGH: They will
not be relenting, Mr. Vice-Chairman, Sir.
He is qualifying his regret. He is still not
admitting. (Interruptions). There was no
need to have that word. (Interruptions)

SHRI SUBODH KANT SAHAY: I
have spent three years in jail and then I
have come here. I know much more than
you. (Interruptions).

T T AR @ o TR e T e
21 w0 e e ¥ @y ok " # e
&F Wy F1 S e TR G I § SEE o
B J9F A W@ 9IRd € | GO T S a8
T W Q@ sed W g 3 qEeH @
I YA wREH W I BN e & 9

it fawfom gudif fide: qoomm & A &
FE1 ¥ SIH T Hae™ 27 T A2 A
i @, IqF T uaeE 27

st gY HA d@gE: IR § B9 AN
Weel e W

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I think

that matter is over. (Interruptions).

SHRI SUBRAMANIAN SWAMY-
Sir, the word ‘local Muslims’ may be

[3 MAY 1990]

Minister 150

deleted and the statement may be taken as
amended. (Interruptions)

SHRI M.M. JACOB: Sir, I want to
submit something. My humble submission
is that the word ‘local Muslims’ may be
deleted from the statement. Otherwise, it
will be perpetuaily in the record of the
House. (Interruptions).

SHRI SUBRAMANIAN SWAMY: It
has been accepted in principle that we do
not refer to the communities by name

.and therefore this particular word may be
deleted.

SHRI JAGDISH PRASAD
MATHUR: The facts will be twisted for
mwoiiimg. They should go on 1ecord.
(Interruptions).

SHRI M.M. JACOB: He is not sure
whether all the people assembled there
were Muslims. He himself said this.

In fact, he is not sure whether all the
people assembled were Muslims. He him-
self said he is not sure whether all the
people assembled were Muslims. Has he
got the statistics? (Interruptions).

>HR1 VISHVIIT P. SINGH: Now that
the BJP has given direction, I am quite
sure that the Minister will not withdraw
these words. (Interruptions).

SHRI KAMAL MORARKA: Please
listen to me for a minute. (Interruptions).
I request my friend Vishvjitji. Mr. Satya
Pal Malik has very gracefully said that it
would have been much better if the
statement had been worded in a different
way. (Interruptions). 1 don’t need half a
dozen interpreters. Both my English and
Hindi are all right. I am making a request
to Mr. Vishvjit Singh. The statement as it
is on record. What Mr. Satya Pal Malik
said is also on record and what Mr.
Subodh Kant Sahay says is also on
record. There is no intention to
downgrade any community or cast
aspersions. Let the matter end there
(Interruptions).

SHRI M.M. JACOB: Mr. Morarka, n
the history of this Parliament, we have
never used such a sentence denigrating a
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community as such. That is why the
objection... (Interruptions)...

THE VICE-CHAIRMAN
CHANDRESH P. THAKUR):
Members....(Interruptions).

SHRI S.K.T. RAMACHANDRAN:
Such sort of words should not be allowed
to go to the people because it will create
tension.

sft qresita fig wmeqaforn: Wi, smw
3D R R/ T BIER A T WA W
fer @ 39 T A 98 9 I fF W I
T W R T I A | I WY GHAHH
e, RYA ¥ U @A A S 9RE § 3%
IR AT @R W R ¥ L. (FEgm)... &
T § % R fag fen 9w ... (FEEEH)

SHRI KAMAL MORARKA: There is
misnnderstanding.

st oee fagrd aE: @ oRu T
T W @ R (FAEEH)..

Iq@NAY (e TFW| W IGR): I
uEs 3 43 A}

it Qiehia fig swmeErfern: .3 andt
andt uffanied srhad & fafrer 3 ow & =8
g1 gaal § ePR w' W form man ¥ SR
tw 4§ faw T Y@ & eg0 s
afefared oihad fifet R T F RO R
AWM RRLTA A & | W
Rlle TR IHR AN R ] I IEH 3 W2
... (STEGH) ...

Ty (Mo WRw @ Ig):
seqafad st ey aifed, s ¥Y W@ gy
...(Sagm) ...

st e R Il (IW WW): W@
. (HAIA)... IEA AH@ W W AW
... (FTaEA) ...

IqqATEg (o TR Yo ITF): A
qea 39 A3 A

Nothing will go on record. These things

will not go on record...{Interruptions)...
Please just disten.

(PROF
Hon.
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SHRI MOHAMMED AMIN ANSARI:*

SHEI SATYA PRAKASH
MALAVIYA: Please control  the
Members. (Interruptions)

THE VICE-CHAIRMAN: 1 think we
cannotl. function (Interruptions)

These things will not go on retord.

SHRIMATI RENUKA .CHOWDHURY:

SHRI S.S. AHLUWALIA-*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Please sit
down, all of you (Interruptions)

st 1 VT A HEe, W AR & A
R ... (EE)....

IR (e T G I : TR
f W WEE WG I 2. (WEAH) .48
ST 1 OIH 33 W B

it TW W AR WeeA, T qH a5 o
walg ¢ il 71 o @a 3 § o8 WAl &
AT W e wmaa d
e & e § w0 A S & 9 R
@ o =iz 599 g7 90 W B fF wea B
TR & IRy 5l v fa9m wRE F A9 H
s wE 9@, U 3 gfien © ot Wm
&g B | 3R 3% W F TUR W B g
fordy o AW fRe wam ¥ e ® Rl s
F W H g a9 fF am F oarm of 3
T A ua o}, § o mem g e
e § §9 T W S agE 3 ol @ aw A
e SHAl & = B S A s aesefea
w g 39 # T A7 3EE a9 & o
Y WEF ¥, B T W N e TRd
T TEqd ¥ u wwaE 3 W A ¥ o aw
F AW T F AW g A W W A
e € ot s Feen # wE w)

JugwraA: ot stee faed et St

3 aw fagr®t T Stmaas wRe,

(g9 )

SHRI M.M. JACOB: Mr. Vice-
Chairman, Sir,:...(Interruptions)...

THE VICE-CHAIRMAN (PROF

CHANDRESH P. THAKUR): 1 have
already asked Mr. Vajpayec to speak
(Interruptions)

SHRI M.M. JACOB: 1 propose that
the words “some muslims living close to
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the Railway Station™ be taken off and n
their place, “some local people living
close to the Railway Station™ be added.
(Interruptions) ...

SHRI SUBRAMANIAN SWAMY: I
second that motion, Sir.
(Interruptions) ...

SHRI M.M. JACOB: Sir, with your
permission 1 move'the motion that the
amendment, as suggested above, may be
accepted (Interruptions) '..

SHRI ATAL BIHARI VAJPAYEE:
How can you entertain such motions?
...(Interruptions) Sir, the motion has
to come under the rules.
(Interruptions), . .This 1s not the way to
move any motion. You cannot twist the
rules like that. ...(Interruptions)

SHRI M.M. JACOB: No, no. You
cannot angry with us.
...(Interruptions) ...

SHRI ATAL BIHARI VAJPAYEE:
You allow me to say what I want to say.
...(Interruptions) ...

g YEWR A IWTd: FRA Sesede I
AR ¥ R} gew O (SEAum)

IRy (Mo TN Gl ITF): 3
43 WA | (oHau™)

2N YW N 3T detgedle oSt

AR T A § o F G 2 (HEAH) T
W BE S O W (eras)

| (Mo T=W G agR): I
43 WY S S, e T ey ? fh e
IR aera ol dfEd W owEm 3
TF 5@ B 1 AW REH W ©@ ¥ gefee
F oA 0 @ IR F S S FeN & HeE |

# ee fagrdl St sTaweE Ay,
WU § A 3o FeN & givwe @ @ 2
(TEHM) 3 S F¥ ® €, JE qHA A
? oifer 39 Ao T W o e & A
T % 9 5 a9 ) TAET H AE A @ =W
& 8 #®a T E)

IR (e T G BT): AW T
€ |
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sit e fagrdt amaed: s 9feld, 3y
WY g w1 TR E A q@ 9 g ¥ d
T Ha W AERE & 9 N @ ad 9
5% YR | 98 59F =M Jau fe R 1 39
wH H T W W U 2| gede § oy
mfa @ YR S e @ 3R @ T aed
ot | fe o W o9 o W @ E 3W ¥
g 78 Ferera § 7 YRGS SHa aif a3
W M

5 i el @ T e W IR A
TR W T ™ | W qB yeaEen S fa |
“The BJP/RSS volunteers in the trair
were shouting slogans.”

% 3 2 R R A o ¥ 1 SR TS

FFd Y BT R s fmaar W
FE OO W A W ® A, T W AR
¥ | o HIG T AR F DA o MW T
AR A w W T N TR R
.(maum) o gy, R der o a3
WA § Aed # e et @ @ an
..(TEYR) IYgWEAs HeRd, F€ & gonm

... (GTAuR) T T O § | WEAE AR W

gad T R .. (S3aUE)

gAY (Mo qAXIT Go IIF): 3
e |

ot steq fagrd A A 5 g §
et & T e | B Sl T T g wged
§ wwr gan B R § amen Fww g B svm
sier & O 0 G A TR F e feed
W o1 fF 98 S 9 @ R o 9RdE seen wel
F FEFAA W AT P 21 W W
safa & R FafE ¥ @ A @ AR oW
g1 AN 3R AufeHE 4 O A o | W A
¥ e ¥ b W ¥ AR o, | e oo ®
5 # § T oW R T a1 9N weed 3
F& ? WA A o8 e gEemE
ofem”’ 9e @@ e 21 SR TR weRd
“ofem” W T8 A @ w9 T8 Fed 5 s
o fem” T dfn dfe s S ol
Sl S @ R, GERR F € dded ¥, G
F ggaeT | sigHe W fem T4 A eFR T’



155 Statement by
[sft 3w fommt arert]
faen o 40, W weiew WY swete W
H3 st 7 ¥ oK s g o ¥ 9 39
FE I G5 I8 fag @A @ I e o,
A & F5 A I8 faa @@ T wE =
? w Hifve, sefog w wm B oW @ })
e TS W ® Th € B oW amw
N W ¥ ol RN SR W g S
TR FRME 1 O @ Goarel Hickk 4 &L &

SHRI M.M. JACOB: He can accept it.
¥ he is convinced, he can accept it.

oht orewt fargrdt aTeRrR: A W AW W W
dle HU SN R IRA TG wA A we §
sEHE FT @ ST I8 Baal 3 [F I8 G
qoomH faed ® . (smaum) o' 99 @ @
(oamaw) & fR %% W g 5 ow am @
f @ g il

it FUR AE: F T8 G 1, WA

sht srem gl ot TR eWu R @
R S T arell W ® b 3N 4@ S
R foed quemE ved,.. ([aUH) I3 P
amf = R

SHRI A.G. KULKARNI: Sir, I am on
a point of order.

st sed faEd@ awwE:: 1 am not
yielding; let me complete. 3= AN

aifera |

sit anfae oW ForwUT (WeRE): W
My GH B T I will speak after you
have finished.

s oree fagrd aE: o9 S @ ok
e 3 P @ @ S g . (CTEEE)

IRy WERY, T TRIEd W g 9
e W o B § 7@ wEE 9@
SRR /SN TS g, T T YRS T
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M Isd N 98 A G a1 TW 9 B A
Y Yoo & Yo | TE oId e o @ T e
3H a® ¥ AR o, 39 W b AR o) 3G9
YRl T A W% | I ¥ o e &
% 4t wRica # A qfem FE AR @
Mol JiqeT el TIfET o1 | IR 39% AR W At
TR 1Ry & el w2 W T A e
R @ § & ol awe § avE & @
Shbar PR 39 wed B A0V & T 3N I6%
Y EREED & AN THA FAR E T
A o el 3T W T W AW A R
31 T TR @ @ S w5 B o
T an

SHRI A.G. KULKARNI: Sir, my
point of order is this and 1 want your
decision on this. May be, it is the first
time you are sitting in the Chair as Vice-
Chairman. ..

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): If you
take pre-lunch and post-lunch. this is the
second time.

SHRI A.G. KULKARNI: You are
such a kind gentleman. But when my
friend, a previous Minister and present
colleague, Mr. Jacob, moved an
amendment, objection was taken by
Vajpayeeji...

THE VICE-CHAIRMAN (PROF.

CHANDRESH P. THAKUR): I don’t
think he moved any amendment.

SHRI KAMAL MORARKA: This is
not a Bill.

SHRI A.G. KULKARNI: Please allow
me to complete. At the outset you have
to consider as the Vice-Chairman
presiding over the deliberations of this
House now, the statement is totally ill-
drafted, mischievous; it might have been
drafted by some bureaucrat...

SHRI KAMAL MORARKA: Is he on
a point of order or is he making a
speech? This is not a point of order.
(interruptions) We don’t want your
certificates of secularism.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr.
Kulkarni. what is your point of order?

SHRI A.G. KULKARNI: My point of
order is that the statement is not only
very poorly drafted but mischievously
drafted. T have secen in my experience
during my long tenure in this House, if
you read this statement, it says: “The
train was to halt...”

S Gd Ty W 3uaWeEd A, 9
e A IR fhel [ o AmY 9w R
admE

SHRI A.G. KULKARNI: Let me
explain. Unless I explain my point how
can 1 say what my point of order is.
Why are you so much exeraised? Sir, the
train was expected to halt there for four
minutes and it is reported here that
somebody raised  slogans  against
Muslims and the local population.
Taking a view of the communication
between a station and the local
popuiation and the time involved, it is
not possible at all. So this must be a
ecooked up nmatter to malign the
Muslims. My point of order is, as Jacobji
has rightly suggested, this sentence must
be withdrawn. And there is a provision.
I am not involving Vajpayeeji nor am I
blaming the BJP or anybody. But the
point is these two sentences are totally
frivolous and these should not go on
record. And it i1s the Government who
must be responsible for drafting this
statement.

SHRI KAMAL MORARKA: Is it a
point of order? What is he trying to say?

SHRI S.K.T. RAMACHANDRAN:
He is exposing the irresponsibility of the
Government.

SHRI KAMAL MORARKA: We
have seen how responsible your
Government was. People have thrown it
out.

JqawTAy (Mo TR\ R awpo): Wl
Hed, a9 A fBRR % em
A ... (TEUR)
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st WEuE IR S e, Ww® R

fegam & qEOHH T R ¥ STR-IER
Al W W T R (SEE)
swgeead (Mo Wy W IgR): 39
Afg, s A WG L. (FEEAW)
st e oni W A TR wni
& IEH Telid R 2. (maur) gl @
IR qEeEE ... (aE)

JEWTEY (Mo TR @ BgR): FEi
ed, 9H Gedm iRy, oY 93 WEg
w9 1. (FmaaR) e § Jwa # e ¥
) ¥

Mr. Kulkarni, please complete quickly.

SHRI A.G. KULKARNI: Mr. Vice-
Chairman, Sir, T am appealing to you
that if it is possible under the Rules, you
as the Chairman should please drop out
these two sentences and accept Mr.
Jacob’s suggestion for amendment
(Interruptions)

THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): Let me
make one submission.

The matter is certainly very sensitive
and all the discussions and the tempers
which have been flowing on both sides
were avoidable. 1 am sure the Minister
has heard the House and he has assessed
the spirit of the discussion and reaction.
Keeping in view his own colleague’s
statement, Mr. Malik’s statement,
earlier, I leave it to the judgement of
the Minister to respond the way he
thinks is appropriate and which will helg
in cooling the tempers in this House and
which will transmit a very secula:
message to the country at large
{Interruptions)

st gEiy @A W TER, 39ETER
e, § o F AR W o s @ e
2w W OO F o # @ FE
e TR ok R & 3¢ ERw R 2@

wﬁuﬁwmﬁmémmw
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[sit gaa @i @]
% s anh o fefr 4 v & fe 9 o
W R, Fiilh oG TR Y T &8 Al
g &2 g fR 8, amdeste, o & Yo
¥ o & g% e gobdl & 6 o & o |
34 Tl & RO et oeg A ok @, @
TR F N FR @, 3W FEHl B W
TR & W [ F oo TR a9 Fa |
fm g ¥ 37 AR gl ¥ SW o™ w0 wWh
R, (AqEH)

it grsea fig srgemferan: o sw@ @
A 7T FR.. (TIWR) Y W A R ¢ a8
arcngg? TRIEd, 91 e H RN =
@& R

ot gty wia g IEY e, T
Ff & F@ R TR 3@ gHE § w6
foran gem @ for gu@omAT 3 wwen fFN, w
T 7 FR R A I T TegEH w e
I & W dger ¢ e W W F W
sfd-aifa & o dger ® ol 6% fau gl
R, 0 W T W 2| A 3w
w W W H T e aEa 8RR
TR T AR & W U W SuR el
Faiva 78 Fot B fw AE Th sl
TR S T A g @ SR TR Wl g
feh S 3 S e @ 36 W # g, 5
? § Fen Tea § 5 TER R 9@ F Ay
g % A W (|au)

ITEATAY (Mo TP o JHV) : I

Wiy, 98 T ... (TIHA)

sft gresta R seeafoan: sy
HRIEd, 36 WA A I @ TR R e R

@y (e W=e W I):
sEeEtern W, oM MIw) WM WS WA
... (CAAYUA)

A g T (7 W) ... (FaE)

W e W R @ . (Faud) 9%
e Tre-fomdierrr 21

@Oy (Mo T2 de IH): AW
e |

T (AR UUST: . USHA F Gy R
WS W w T (Eud)
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SHRI DIPEN GHOSH (West Bengal):
It is going on the whole day. It cannot be
allowed.

sit e fig seqarfeem: W, @
oo | guefas <M AW R A A W F
foe fmen 21 W, @ e ¥ W § W
e Vel SR L. (HAEW).. |
| 2

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): The
Minister, in his final words, has said that
he fully associates himself with the spirit
of the statement made by his colleague,
Mr. Malik.

SHRI DIPEN GHOSH: Mr. Vice-
Chairman, Sir, I am on a point of order.
The Minister has made a suo motu
statement. Only in this House we have
got the benefit of seeking clarifications.
This benefit is not extended to our
colleagues in the other House. Our
Members have sought clarifications to the
largest possible extent and the Minister
has replied to the clarifications. The reply
may not satisfy or may not be to the
liking of some Members. But once the
Minister has given the reply, it is over.
(Interruptions) If some Members still
remain unsatisfied, the procedure is that
thec Members are entitled to raise this
issue in any other form of discussion.
There is Calling Attention Motion and
there is Short Duration Discussion. I seek
your ruling. The matter is over and you
pass on to the next item on the agenda.
The Members are free to raise this issue
in any other form.

(Interruptions)

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Enough
time has been spent on this.

(Interruptions)
(The Deputy Chairman in the Chair)

st grEea fig  oRqEieEn:  TRRd,

o (TEEE) ...

THE DEPUTY CHAIRMAN: Please
take your seats first.
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st gl fie owganferar: Ivgwfa
e, ¥ . (=au)..

THE DEPUTY CHAIRMAN: 1 said,
please sit down. I request you to please
take your seat. Hon. Members, I left a
Professor to you. not to behave like this.
Rather on the first day, you are treating
him like this, next time he will never
come to help me out and sit in the Chair.
So, let us cool it. What is the problem?

SHRI DIPEN GHOSH: There is no
problem.

i groha fie cwamfemn: W=k,
..(aaud) ...

ot qEwe onfH ImT: WERW, ' W
..(=EE) ... FEN 9ed € R gfem v
et S |

THE DEPUTY CHAIRMAN: Not all
at a time. Please take your seats.
(Interruptions) STER VRS A0 Frn Eh
W W I3 SEY| When I am standing,
please sit down. (Interruptions) Nothing
will go on record until and unless you
take my permission. Cool it. Cool it.
SO WEw, AW A3 IR G TS weW L
e W & Al 3 Q) R W W w6 #
T fofes faer 8, S foeg & S W
agd T ¥1 6,00 T THW I B }1 1
am taking the Special Mentions—Shri
Anand Prakash Gautam.

(Interruptions}

SHRI S.S. AHLUWALIA: Madam,
you read the statement.

THE DEPUTY CHAIRMAN: 1 bave
read the statement. Now take your seat.
(Interruptions) Please take your seats.
You cannot hold the House to ransom.

SHRI M.M. JACOB: Madam, may I
make a submission?

(Interruptions)

THE DEPUTY CHAIRMAN: Please
take your seat. Your Whip is ‘making a
submission.

SHRI GURUDAS DAS GUPTA
(West  Bengal):
submission...

2003 RS—12
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THE DEPUTY CHAIRMAN: I will
listen to you also. I will listen to
everyone patiently. Tegr® S, S wifa @

AT Y|

SHRI M.M. JACOB: Madam Deputy
Chairman...

SHRI DIPEN GHOSH: No submission
about that statement. Then I should also
be allowed to make a submission.

THE DEPUTY CHAIRMAN: 1
allowed him. You take your seat. I will
allow you also. I will allow one person
from here and one person from there.
Either you speak or he speaks and one
person will speak.

SHRI M.M. JACOB: Madam Deputy
Chairman, when you came to the House,
you asked a question as to what the
matter is. Madam, the matter is that the
Minister made a statement, and
clarifications were sought. (Interruptions)

SHRI SATYA PRAKASH
MALAVIYA: No, no. The matter is
closed.

Iqaafe: sy @8 Swmw W o W,
IR T oA R

Have trust in the Chair. At least trust
me.

SHRI M.M. JACOB: In the rich and
great tradition of this House, we thought
of defusing the situation at least in this
House and not to show acrimony towards
each other or fight against each other in
this House. Our intention was to see that
this House established a good tradition
and a healthy tradition. With this
intention...(Interruptions) Please allow
me to speak. When we read the
statement and heard the Minister, we
found that one sentence will create a lot
of misunderstanding. On one side, the
sentence says that some RSS/BJP
volunteers in the train were shouting
slogans. That means, they were shouting
slogans against somebody. And the same
sentence also says that the local Mu.lims
Bving close to the station objected to it.
That means, you are deliberately inviting
two commnunities for confrontation
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[Shri M.M. Jacob]
outside. So, we said, please for heaven’s
sake, try to withdraw that sentence. Why
should RSS and BJP come to shout
slogans and somebody object to it? And
this goes out of this House as a
confrontation between two warring
groups. We wanted to avoid that feeling.

That was the reason why we wanted
that this sentence should be eliminated.
There is no question of any acrimony. I
hope, Mr. Vajpayee will agree with me
that this sentence should be withdrawn
voluntarily by the Minister.

sht ga wA werm: STl wee, A
FE ® 4 .99 Fo 38 ey, § @ @

SHRI M.M. JACOB: Thank you very
much, Mr. Minister. It is for the Chair to
ask me to sit down. Of course, you are a
new Minister. I respect you. I accept
your request. This is all I wanted to say.

sht srem fagrd aRgd: wéem, § o
TR ¥ 9% BN =Rd § f6 S 99 3R W
A # e @ o a@ Tum SR g v #
f & @ ¥ W A W A A I |
MM RI W TmANRE
T e o oft @ g A

oft goig wia wEA: SqEvf weeE, W
i i

THE DEPUTY CHAIRMAN: Now,
either Mr. Gurudas Das Gupta or you
can speak, Mr. Dipen Ghosh.

SHRI DIPEN GHOSH: It is not a
question of one or two, Madam.

THE- DEPUTY CHAIRMAN: 1 do
not want a debate. I allowed one
Member from that side. I am allowing
one from this side.

SHRI DIPEN GHOSH: The question
is, the hon. Minister made a suo motu
statement. I, personally, did not like
certain words which are used in the
statement.  Similarly, some  other
Members ‘have not liked it. In the Rajya
Sabha, Members have the benefit of
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seeking clarifications but in the other
House, our colleagues do not have such a
benefit. While seeking clarifications,
many Members have pointed out that
certain words should not have been used.
I fully appreciate. 1 appreciate their
feeling. I talked to the Minister. I talked
to the other Ministers also. The Minister
of State for Parliamentary Affairs, Mr.
Satya Pal Malik, has aiso made a
statement agreeing, in principle, that it
should have been avoided. The hon.
Minister, while replying, fully shared the
views expressed by the Minister of State
for Parliamentary Affairs, Mr. Satya Pal
Malik.

SHRI sHABBIR AHMAD
SALARIA: He diluted it. (Interruptions)

SHRI DIPEN GHOSH: Madam
Deputy Chairman, you have been
presiding over this House for the last
many years., You have seen in the past
many suo motu statements being made
and many clarifications being sought. It
does not happen every time that all the
clarifications sought by hon. Members
have been replied to, to the satisfaction
of the Members concerned.

SHRI AIJIT PK. JOGI :(Madhya
Pradesh): The word ‘Muslims’ was never
used. (Interruptions)

SHRI DIPEN GHOSH: Don’t try to
teach me — a person belonging to the
C.P.[.(M) — secularism. (Interruptions)

THE DEPUTY CHAIRMAN: I have
said that nobody should interrupt. 1
request Members. Please do not
interrupt. Do not try tc show your
eagerness just now when others are
speaking. I have allowed. This is enough.
Let us not debate it any longer.

SHRI DIPEN GHOSH: Madam, the
Minister’s reply may not to be my liking.
I may remain unsatisfied. But what
happens? After the Minister’s reply,
whether 1t is good, bad or indifferent, if a
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Member remains unsatisfied, he is
entitled to raise the same issue for
discussion in any shape allowed under the
rules, either by way of a Calling-
Attention Motion or a Short-Duration
Discussion. But if the issue takes the
whole day, even after the Minister’s
reply, I think...

SHRI §.S. AHLUWALIA: What sort
of reply it was?

SHRI DIPEN GHOSH: If the issue
takes the whole day, it.is a sort of
interference with the normal functioning
of the House. I would appeal, through
you, if Dr. Ratnakar Pandey or Mr.
Ahluwalia or Mr. Jacob or any other
Member from that side wants to raise this
issue in the shape of a Calling-Attention
Motion or a Short-Duration Discussion,
they can do so. In the Business Advisory
Committee meeting held yesterday, we
agreed to have a short-duration
discussion on the communal situation in
the country. We can also raise the
specific issue in the shape of a Calling-
Attention Motion. 1 will support that.
But let us not hold the whole House to
ransom in this manner. Whatever
communal passion was not there outside
is sought to be inducted here. This is
wrong. Some Members have said 4§ g
¥ el % SR T gem ¥, 7€ Tew R

Am 1 to believe...

SHRI VISHVIIT P. SINGH: It will be
too late if it is not done today.
SHRI DIPEN GHOSH: You are in-

ducing communalism here. (interrup-
tions).

IAEAA: 3 3 A AS AT | A T
IR de, e € BfE) @R @ 32 wE)
I R W avie @Ed | sl e 33
|

I have heard Mr. Jacob, I have heaic

Mr. Dipen Ghosh and the intervention of
Mr. Atal Bihari Vajpayee. We have a
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convention in this House...
(Interruptions). T4 A 3G, e & w
Ao T FA A @ §, IGH W@ T ¥ 0
| B 0 TRY F IR A A ITH GH
w6, ® PR W dWawd I 0 Fedgd
.. (aw) W 3 R s Stk W
Yo M R A (swawe)

Now you do not want me to speak. I

_ say, you take your seat. (Interruptions).

If Members are not satisfied, there are
many devices available to the Members
to raise their issue in any other form.
You are free to do that. The Minister has
made a statement. If you are not
satisfied, nothing can be done in this.

Now I am taking special mentions.

SHRI MAKHAN LAL FOTEDAR

(Uttar Pradesh): Am I permitted to say
one word? Heata A anft-and ey s s

I T WA R T R (smEue)

THE DEPUTY CHAIRMAN: Let me
hear. Until and unless I hear him, I
cannot give my opinion. He is seeking my
permisison. [ have a right to allow him.
Now, do not tell me anything. Let him
say.

SHRI V. GOPALSAMY: But you
called ‘special mentions’.

THE DEPUTY CHAIRMAN: I say so
many things, but you do many other
things.

sft R T WIRR: WeRREd @ @@
ES & B e | 93 36 19 1 e
¥ oER & aifaid e ffre X @

W | W...

st sreer fegrd arAUR: e TE =
R B A

st TR oA WeR: d s W s e
S |
oit sew fagr® e & & ¥ F

it U ol R SRR 39 a9 &
Toeim fRn 3 .. (0aum)

Have patience. Please listen with
patience. Do not break the heads. Heads
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should meet. (Interruptions). In this
Council of States heads should meet,
heads should break. @@ %€ ¢ & ¥®

HEE T SR § A O § e ) g
21 39 W B g Tedrd R R TERE 9 SR
@ e TR 2| 98 W WER S SF o
A ¢ F DR F R a7 e ¥ R
39 9o/ 4 TR 4 97 Hfem ad T wm i
AR

sit e famd ada: @ a9 |

THE DEPUTY CHAIRMAN: One
Member is making a statment Please
have patience to hear him.

sit AR e wRer: § s ® f e
IR
it atee fogrdt e W W WA A

3t A T FINER: 3§ T FwEd §
fF 77 g 9 3, 7@ Q@ sed St W
21 8 s st @ @ ToRY Fem fR SR @
7% fegaa € & dfiem a8 @ | 99 e
Il 9% G @ ( 3R MY F e #at
o WER qE WA f e IS e aE R
e IfF SRR 3 7@ 9@ B 33@ 2 3
7€ aa Red W o @ 3R SR Wk T8 a8
Mg A F fa¥ dar 76 ¢ @ TR B 5w
oo }1 TR ¥ w9

THE DEPUTY CHAIRMAN: 319
AUt A wE o U Ul @ ave...

I am not allowing anybody any more.
The matter is closed. If members are not
statisfied, they can go and ask the
Chairman. They can do that, but I am
not allowing any more on this.

Shri Anand Prakash Gautam
(Interruptions)

SHRI V. GOPALSAMY: You cannot
dictate like this...

e @R TU: I W K GA FA H
WER F T ... (SAXET)

THE DEPUTY CHAIRMAN: Now
nothing will go on record. After this
nothing is going on record. Let them
speak. Nothing is going on record...3T4

SEd, R Tw @ T
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Shri Anand Prakash Gautam... [ say
Mr. Ahluwalia, this is my last request to
you. Please take your seat. Nothing is
going on record. There is no point in
saying it. Please také your seat. The
matter is closed. I am not allowing any
body. Special Mentions. I am not
allowing... 39 33 WY | FUA F TGAN T &

FH FeT 21 (FAYH) A9 avde F@d |

I say, Please take your seats. You
don’t listen to the Chair. That is very
unruly...Please take your seats...I will not
allow. Call Mr. Jacob. I am adjourning
the House. If the Members are not
interested, 1 will adjourn the House. 1
will adjourn the House. If the Members
are not listening to me, I will adjourn the
House...If you do not listen to me, I will
adjourn the House...Please take your
seats.

SHRI V. GOPALSAMY: Madam,
there is no need to adjourn the House.
We are making a request to you.
(Interruptions)

# gy Hia WE: STeNN TR, S
AN W oA R FE Q@ § I IR WE wY A
I o ¥, R € A § s oesw @
foura feetn e & fF fos & o=l % ==
¥ e @ a® § dEa 9w (TEum) b

SHRI S.S. AHLUWALIA: They are
distorting everything, they are distorting
the proceedings of this House.

...(Interruptions)...

THE DEPUTY CHAIRMAN: Special
Mentions. Shri Anand Prakash Gautam.

SHRI S.S. AHLUWALIA: No. No,
Madam. This is not the way
...(Interruptions)....

-THE DEPUTY CHAIRMAN: Please
take your seat. I told you that you have a
right to speak to the Chairman and ask
for another discussion. We have had
enough discussion on this. 1 am not
allowing you ...(Interruptions)...

DR. ABRAR AHMED KHAN: Point
of order.

THE DEPUTY CHAIRMAN: There
is no point of order ...(Interruptions)...
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A [ OWe ¥ foeare W FHA
.. (3guA) |

SHRI S.S. AHLUWALIA: Madam
...(Interruptions)....

THE DEPUTY CHAIRMAN: Do not
think you have a loud voice and you can
hold the House to ransom. Take your
seat. I will not allow you to speak. Please
take your seat. ...(Interruptions).. Special
Mentions. Miss Saroj Khaparde...Shri
Shiv Pratap Mishra....Shrimati Kamala
Sinha... (Interruptions)... 1 once again
request the Members: Please do not
misbehave in the House. Nothing is going
on record. You may say whatever you
like but nothing is going on record.

siuet wwen fom  (FeR): maem, #
A9F WEm U . (FEgA)...

DR. ABRAR AHMED KHAN: A
Point of order, Madam.

THE DEPUTY CHAIRMAN: No.
Take your seat.

ot @Az fir foue (GE): Az, W
Taed W oW 3 ® 9, fege I 3% it
T W A | 39F B g "o St A Fw
3% g o1, 99 I® % 99 W o Al
T S Y Fw R F el o w B wa
IqY qE VR T | IR Hel ST FERABES B
T dfew F-TERIEEE U W R & @ W
oI | a9 @F ) TEG 8. (FAAE) .
a1 w9 A Y FE ¢ o A FE ¥

THE DEPUTY CHAIRMAN:
Unqualified  regret  about  what?
(Interruptions) T am not asking you. Sit
down. I say, “Sit down.” I am not asking
you. Take your seat. Behave properly.
am asking the person. Sit down. | say,
“you sit down.” I am asking one
Member. You are not Mr. Hanspal.
Everybody gets up like this. What is this
nonsense?

ot FAz fig dwaer: oW WS T @
o § aww & §)

You come and sit here and see how
you run this House.
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it g fur duure: O mEeT 3 #E e
& BT § 5 oPR ofem v g9 F § aa
i THes g, AT A el ae % e OR
FNE R A FE L A O wAE A
I TH A TR T fewa ¥ S
ofew o 3 Tt & we @ R

DR. ABRAR AHMED KHAN:
Madam,...

THE DEPUTY CHAIRMAN: No. I
will not allow you. I say, “Take your
seat”. You are saying many things. Take
your seat. Just a minute. Let me settle
this matter. You please sit down.

Mr. Minister, just now a Member from
the other side said that perhaps when I
was not here and another presiding
officer was here you said that you regret

1 R & 9% O 0 §1 SR 9 98 2
e =@ fFl o ow @ s

You can regret, and the matter gets
settled. (Interruptions)

It is between the Chair and the
Minister. Please don’t interfere. Let me
settle the matter. Do you want to settle
the matter or do you want to let it
continue till the day after tomorrow? It is
all right. It does not make any difference
to me. I sit here day and night. But you
want to continue the business of this
House. You all are the custodians of this
House. There is a certain business which
is written. Every Member comes and asks
for special mentions. There is the Punjab
Resolution. There are so many other
important matters. And the Home Minis-
ter is to be discussed.

(Interruptions)

Just a minute please. it is not nice to
have a running commentary while the
Chair is speaking. You are a very senior
Member. Please have patience. if you
want the matter to be settled, then, let
the Minister and myself settle the thing.
It is better. Have a cool mind and
patience.
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Everyone 1is concerned about the
communal situation in the country, from
the right side, from the left side and from
the front. Everybody is bothered about
it. Everybody is concerned about it. If
the fight is only on certain words, I think,
some agreement can come on that. So, I
would ask the Teader ~f the House to
react to it. (Interruptions)

SHRI KAMAL MORARKA: Let the
Minister concerned speak.

THE LEADER OF THE HOUSE
(SHRI M.S. GURUPADASWAMY):
Let him speak.

THE DEPUTY CHAIRMAN: If you
want, okey, you do it.

sft gy & wew: STEwel ndea, W
oEA W% e o4 6 T FEAT due A
A A R d W oaEw ¥ oaw d
wEm § o 39E A o TR FE, FE
o ® T TR R, 3R o w1 ¥ @
F @ F 2w ¥ e AW A Fg € A
(=aud)

SHRI VISHVIJIT P. SINGH: He has
not expressed any regret.

it Yroeha i swganfoan: @ el A
1 fma 37 (cmawm)

IuqUGR: T W W § W43 e
(au[) 33 SEY (auW)

sit xag fig dquer: s e fea o
39 fiir F WEIEEE T FRY (SEEH)
fe v o g9 P ¥ (smaem) R
g M W Y e R ¢ (SmEEd)
FACNPE W9 HR3 |

THE DEPUTY CHAIRMAN: Please
take your seat. Don’t get agitated.

SHRIMATI BIJOYA CHAKRAVARTY
(ASSAM): Madam, after the Minister
had spoken on the Statement you had
announced the next item as Special Men-
tions. One of the hon. Members stood up
to speak. I do not know ...(Interruptions)
Don’t forget that you are hon. Members
of the House (Interruptions)

[RAJYA SABHA]
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THE DEPUTY CHAIRMAN: Let us
not have a law and order situation in the
House. Please take your seats. (ST@¥)

Fa W, ofeaed ¥ W AW wQ
(FauF) 32 faum @ (SaEEW)

ot gEwE INHF AW W@ AR W e
T WY IR e e ®, %@ T8 wem
(=aa9)

@l 9 A8 TEY o |

SHRI KAMAL MORARKA: Now,
here is an MP from Tamil Nadu.

SHRI S.K.T. RAMACHANDRAN:
Tamil Nadu is in India. (Interruptions}

THE DEPUTY CHAIRMAN: Please
take your place.

SHRI S.K.T. RAMACHANDRAN:
He calls me “from Tamil Nadu.” Why
should he call like that? This man is
unnecessarily trying to communalise...
(Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Thakur, please come on the Chair. I
think a professor is needed, because you
have been presiding over the whole crisis.
Please come. (Interruptions) Please don’t
bother him this time.

[The Vice-Chairman (Prof. Chandresh
P. Thakur) in the Chair]

SHRI SUBRAMANIAN SWAMY:
Mr. Vice-Chairman, I have a point of
order.

SHRI SUBRAMANIAN SWAMY: I
wan! to bring it to the notice of the
House... (Interruptions)... The Leader of
the House can pay attention to my point
of order. The Leader of the House aiso
should listen. Aiter all he comes specially
for this purpose.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You
please continue.

SHRI SUBRAMANIAN SWAMY:
Mr. Leader will you pay attention? The
Point is that the Minister has gone on
record to say that...(Interruptions)...
Everybody has gone. There is no
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Minister...(interruption)...Are  you the
Minister? Despite your denouncing
Mann they did not make you a
Minister? ...(Interruption)... The point is
this very clearly the Minister has gone
on record to say that he is partially
regretful, that in future he will be
careful of the wording and the Minister
for Parliamentary Affairs said that these
words should not have been used. So
all that is left now for the Government
is to gracefully say that this statement
stands amended to the extent that “local
people living close to the railway station
resented the slogans” instead of “some
local Muslims”. That is what should be
done and the order in this House
should be restored...(Interruptions)...

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Let me
make a request.

SARDAR JAGIT SINGH
AURORA (Punjab): It is absolutely
waste of time.

We are dishonest about the whole

3 I F am @ A sy

When he said, “fact is a fact” why
they have not named the persons
instead of naming the community?

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): We have
all heard the considerations. All kinds
of things have been talked. Tempers are
rising high. [ think everybody has the
sarhe concern that the country should
get a secular message from this House.
Efforts are being made to resolve the
issue. In the meantime, one way to
further cool the tempers is to move on
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to the next agenda and reduce

...(Interruptions). ..
SOME HON. MEMBERS: No.

SHRI SUBRAMANIAN SWAMY:
You adjourn the House.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR):Let me
complete...(Interruptions)...

SARDAR JAGIIT SINGH
AURORA: There is nothing genuine at
all. They only want to score points. It
is disgraceful that we should come down
to this level. T am sick and tired of
this type of behaviour in the morn-
ing and mnow. I feel ashamed...
(Interruptions).... you yourself analyse.
What have you achieved except to show
to the rest of the world, that for little
quibbles, we are wasting the country’s
money and our own time.

SOME HON. MEMBERS: You
adjourn the House.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): What I
was submitting, we are not closing the
matter. The matter is still on. Until
such time...(Intcrruptions)...

DR: NAGEN SAIKIA: We can
proceed to the next agenda. The
Deputy Chairman has said that the
House will take up Special Mentions
and she also called the name of an hon.
Member.

SARDAR JAGIIT SINGH
AURORA: All they are waiting for is
the hollow victory which will give them
nothing.

DR. RATNAKAR PANDEY:*

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): It will
not be recorded.

U e ¥ 9N ged gema § 6
T A T e wfed e fR TR aw
Hogme W, o THE | 9| & @ fE
TR Y gEe i 9w e g
6 7@ wmen oofl @m @ gen ? ol AW
e & I fewwm W @ £ (TEuW)

*Not recorded.
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DR. RATNAKAR PANDEY:’

IUGHTEAY (e TR G BTG ): T T
9 & % opren faeg o s @ Jg awen
feog @ @ ¥

SHRI MAKHAN LAL FOTEDAR:
Let the House be adjourned for fifteen
minutes and till then ...(Interruptions).

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SATYA PAL
MALIK): No, we don’t agree, Sir. The
House should not be adjourned.
(Interruptions).

AN HONBLE MEMBER: The
Problem of Punjab is equally important.

We are very much interested to discuss
Punjab.

DR. RATNAKAR PANDEY:’

IraAeay (Mo wHY de IEg): T}
W W T S

9 T A 39 A Y wedd € R AW ¥
R W R I ¥, w9 meag § iR @
a3 TE e T 3§ A e
7% Gy I g0 ¥ WH SR T W A
% aga v }, @ 39 W R & fog v
# & @ =few)

5 9 ¥ B EE wam F fewa?
YA Feas F e S W F S e e
¥ W @ € | F W R ek
IFEM B, 39 Gy § § Il Ay 7@ FA
w'd § fF oTR W # W@ &, @ W av
A H - W IR L .. (EAE)

g A N wy
R AR YT T s SR @ a e
WA, 39 W B e R (smaae) @ 5%
2, W F Y e T ¥ AR T 3T I
fram &6 e, @ S 3 W FER @
[ ISR G |

dE S aF R TER
W TR ¥ 6 T T @ 38 Fae @
3R 3@ I PR aRY |

*Not recorded.
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(Irmvafy wREE W §)

Iyguafa: oo & fEm @ T

st reer frgrlt aragedt: oo A e
& M)

THE DEPUTY CHAIRMAN: Hon.
Members, we have a discussion and the
Minister is going to make his comment.
(Interruption). Statement, regret,
whatever you may call it.

st gata i wEw: segwdfa St en R
& R ¥ el ¥ WY e & el &
g ¢ 3R N T IN TG R ¥ TR
¥, IuH T F O T wa T ot B e
9 ier, R e, ol @ T % ey
¥ e 9 w8 fr % g W fRa T R

T 9ET WE U A FE o R W
@ Am am go, (e g 98 we w1 3o
FE e A Rl ol ¥ A F R e
T 3@ ¥ o ¥ am € f o oerifow
FAFH N F W, TER R el A
T ¥ ok wae & foR weR W €
frdt off ooe % do B T B R wew @
T fHes TEE @), @ F Ik fau fe wxa
4

THE DEPUTY CHAIRMAN: The
Chair is very thankful to the Minister. I
think, it was his maiden performance in
the House which was marathon. 1 request
the Members not to bother him so much
when he comes for the next statement.
Otherwise, I am sure, he will never come
to Kajya Sabha. He will remain in the
other House. We want him sometimes to
visit us.

SHRI. P. SHIV SHANKER: Madam,
we on our part, very much appreciate the
statement of the Minister. It was none of
our intention that we must corner the
Government in any form. But since it
hurt the feelings of a particular section of
the society in this country, we had to
take up the cause because this is not a
good precedent. It is only because of that
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there had been a little trial at our end to
see that our feelings are expressed.

PROF. CHANDRESH P. THAKUR
(Bihar): Madam, I would like to associate
with the sentiments made by the Leader
of the Opposition and I particularly like
to mention the helpful contribution of the
Minister for Parliamentary Affairs and
the Leader of the House.

THE DEPUTY CHAIRMAN: The
Chair is thankful to the Members and the
Government and everybody for their
cooperation.

Now, can we go ahead with the special
mentions? Or shall we go ahead with the
Punjab Proclamation because that is
timebound?

SOME HON. MEMBERS: Punjab.

THE DEPUTY CHAIRMAN: If the
House so agrees, we will take up Punjab.
Please let him peacefully make his
speech.

STATUTORY RESOLUTION ON

PRESIDENT’S PROCLAMATION

UNDER ARTICLE 356 IN RELATION
TO PUNJAB

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI SUBODH KANT SAHAY):
Madam, T beg to move the following
Resolution:

“That this House approves the
continbance in force of the
Proclamation issued by the President
on the 11th May, 1987, under article
356 of the Constitution, in relation to
the State of Punjab, for a further
period of six months with effect from
the 11th May, 1990.”

As the House is aware, in view of the
then prevailing situation in Punjab,
Proclamation under Article 356 of the
Constitution, in relation to the State of
Punjab, was issued on ‘May 11, 1987 on
the recommendation of the Governor.
The Proclamation was approved by the
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Lok Sabha as well as the Rajya Sabha on
12.5.1987. The Legislative Assembly of
the State, which was initially kept under
suspended animation, was dissolved on
6th March, 1988, on the recommendation
of the Governor.

As the law and order situation in the
State continued to be disturbed, approval
of both the Houses of Parliament was
obtained for continuance of President’s
rule after every six-monthly period with
effect from 11.11.1987, 11.5.1988,
11.11.1988, 11.5.1989 and 11.11.1989.
The current spell of President’s rule in
Punjab is due to expire on 10.5.1990.

The Governor of Punjab, in his recent
report to the President, has stated that at
an all-party meeting convened by him at
Chandigarh in the middle of March,
1990, the view taken was that congenial
conditions should be created first before
holding elections to the State Legislative
Assembly. The Governor shares their
views. He is also of the opinion that
efforts must be made to mobilise public
opinion to bring normalcy in the State.
Once these matters are attended to, the
State can go for elections in a more
harmonious atmosphere conducive to free
and fair elections. The Governor has
accordingly recommended extension of
President’s rule in Punjab by bringing in
necessary amendments to the
Constitution. Accordingly, clauses (4)
and (5) of Article 356 of the Constitution
have been amended by the Constitution
(Sixty-fourth Amendment) Act, 1990.
With this enactment, President’s
Proclamation in relation to the State of
Punjab can now be extended for a total
period of three years and six months, that
is, for a further period of six months with
effect from 11.5.1990.

Keeping in view the situation prevailing
in the State and taking all the relevant
factors into consideration, it is proposed
that President’s rule in Punjab may be
continued for a further period of “six
months with effect from 11.5.1990.

In view of the position explained bv



